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BEFORE THE HON’BLE NATIONAL GREEN TRIB UNAL PRINCIPAL
E W DELHI

MA 46 OF 2025
INRE; -
QANO. 712 OF 2024
INTHE MATTER OF:
VIPIN KUMAR
' <. APPLICANT
VERSUS

STATE OF U.P. & ORS.
+++.RESPONDENTS

REPLY AFFIDAVIT OF DISTRICT MAGISTRATE MEERUT IN
COMPLIANCE OF THE ORDER DATED 17.04.2025 PASSED BY THIS
HON’BLE TRIBUNAL

The Respondent No. 1 herein states as under; -

MOST RESPECTFULLY SHOWETH: -
L, Dr.*Vijay Kumar Singh aged about 54 years, S/o Shri P N Singh, presently posted
as District Magistrate- Meerut, the deponent, do hereby solemnly state and affirm as
under: -

1. That I am the above mentioned authorized officer of answering Respondent
No. I and is duly competent to file the present affidavit. That the Deponent is
well conversant with the facts and the circumstances of the instant case and is

competent to swear this affidavit.

-
/ affidavit. The averments made in the Original Application, which are not
specifically admitted hereunder, must be considered to have been denied by

' the Deponent,

3. That the contents of the present reply affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

>
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4. That the Deponent is posted as District Magistrate- Meerut, since 2025 And
is swearing this affidavit in his official capacity.

That this Hon’ble Tribunal, vide its order dated 17.04.2025 was pleased to
issue the following directions: -

sesessssns b I view of the facts and circumstances of the considers, we
consider it necessary to seek response from (1) State of U.P through
District Magistrate, Meerut; (2) UPPCB" through its Member Secretary; (3)
Divisional Forest Officer, Meerut and (4) Ashok Kumar Tyagi S/o

‘ Kalicharan Tyagi, R/o Gali No. 01, H.No. 12, Phoolbagh Colony, Meerut
who are impleaded as Respondents No. 1 to 4.

7. The Registry is directed to prepare memo of parties and attach the
same with the M.A and issue notices to Respondents No. 1 to 4 requiring

them to file their reports within one month.

8. List on 21.07.2025 for further consideration.”

A copy of the order dated 17.04.2025 passed by this Hon’ble Tribunal is being

annexed as Annexure No. R-1.

>That in the present matter, the Applicant raised grievances pertaining to the
7 Cgo unauthorised felling of trees allegedly carried out by Shri Ashok Kumar Tyagi,

b/ son of Shri Kalicharan Tyagi, resident of House No. 12, Gali No. 01,
Phoolbagh Colony, Meerut.

8. That upon considering the original application, this Hon’ble Tribunal, vide
order dated 05.08.2024, was pleased to dispose of the same with a direction
to constitute a Joint Committee comprising the District Magistrate, Meerut;
the Divisional Forest Officer, Meerut; and the U.P. Pollution Control Board.

' The said Committee was directed to verify the factual position on site,
undertake appropriate prohibitive, preventive, and remedial measures, and

submit a report before the Learned Registrar General of this Hon’ble Tribunal.



9.‘ That in compli
ian i ’
plance MQ@B aforesaid directions, the Joint Committee

submitted its
report dated 21.10.2024. Upon consideration of the said report,

this Hon’ i ide i
) ble Tribunal, vide its order dated 17.04.2025, was further pleased to
irect the Respondents to file their respective responses.

10.That in compliance with the directions issued vide order dated 17.04.2025,
the present affidavit is being filed.

11.That the Deponent, in furtherance of the directions of this Hon’ble Tfibuna],
constituted a Joint Committee vide letter no. 5582/35-3(NGT.M.A.-
46/2025/0A/712/2024/DFOMRT) dated 05.06.2025, comprising the

" Additional District Magistrate (Administration), Meerut; the Sub-Divisional
Forest Officer, Meerut; and representatives of the U.P. Pollution Control

Board. A true copy of the letter dated 05.06.2025 is annexed herewith and
marked as Annexure No. R-2.

12.That the said Joint Committee visited the subject site and conducted a physical
inspection on 15.07.2025. A copy of the inspection report along with

photographs of the site is annexed herewith and marked as Annexure No. R-
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"‘n:(\:kc at during the inspection, the Joint Committee observed that fifteen (15)

previously planted by the Forest Department were found standing on the
66303‘ 17
(d'r1) inizay ;gﬂ ri

¢ t-hand side of Kilometre 64 of the Delhi-Meerut Bypass Road (NH-58),
2a0ApY

NIV NiHovs / abutting the plot owned by Respondent No. 4. Additionally, eight (08) dried
‘fey Vi Ot\ tree trunks and one (01) tree stem were found standing at the said location.

14. That it was further observed that fourteen (14) saplings planted by Respondent
No. 4 were alive and in good condition. Out of the nine (09) trees that were
no longer standing, Respondent No. 4 was found responsible for the felling of
seven (07) trees, while one (01) tree had naturally withered and one (01) tree
was found to have been damaged due to a storm.

15.That in light of the destruction of seven (07) trees out of the twenty-four (24)
previously planted by the Forest Department at the aforementioned location,

two cases were registered against Respondent No. 4: Range Case No.

//g/



0 = - .
/ 8/2023-24 (Rithani Range) dated 10.09.2023, and Range Case No. 13/2023-

+ 24 (Rithani Range) dated 24.10.2023.

16.That it is pertinent to note that in the aforementioned range cases, the Forest
Department imposed compensatory penalties on Respondent No. 4, vide E-3
No. 0451/2591 dated 12.09.2023 and E-3 No. 052/2581 dated 25.10.2023,
each amounting to 221,000/~ (Rupees Twenty-One Thousand only),
aggregating to a total sum of 42,000/ (Rupees Forty-Two Thousand only),
towards compensation for damage caused to the said trees.

17.That based on the site inspection and findings, the Joint Committee

recommended the following remedial actions to be undertaken by Respondent
. No. 4

Plantation of seven (70) new saplings to replace the felled trees;
Ensuring proper maintenance and survival of the said saplings;
Installation of protective fencing or tree guards around the saplings;

e Erection of signage or display boards bearing eco-awareness messages
at the site.

at it is most i-espectfully submittcd.' that the unauthoriséd tree felling has
duly addressed by the Forest Department through appropriate

prosecutorial and compensatory measures against Respondent No. 4.

19.That the deponent most respectfully submits before this Hon’ble Tribunal that

he is duty bound to ensure the compliance of the orders passed by this Hon’ble
Tribunal.

DEPONENT

VERIFICATION
Verified at [\€Q pAuon ..L‘.KK 03\ 22 That the contents of the Paras 1

1 JPOP of this affidavit are true and correct to the best of my knowledge.

No part of it is false and nothing material has been concealed therefrom.

‘ il
Y DEPONENT




25 ANNEXURE R-1

Item No. 07 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Misc Application in Disposed of Cases No. 46/2025
In
Original Application No. 712/2024

Vipin Kumar Applicant

Versus

State of U.P & Ors. Respondents

Date of hearing: 17.04.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None for the Applicant.

Respondents: Mr. Pradeep Misra and Mr. Daleep Dhyani, Advocates for UPPCB.
ORDER

1 The applicant- Vipin Kumar had sent letter petition dated

17.10.2023, which was treated and registered as O.A No. 712/2024.

2 The applicant raised grievances about illegal cutting of trees by
Ashok Kumar Tyagi S/o Kalicharan Tyagi, R/o Gali No. 01, H.No. 12,

Phoolbagh Colony, Meerut.

3. This Tribunal disposed of the application vide order dated
05.08.2024 by constituting a Joint Committee comprising District
Magistrate-Meerut, Divisional Forest Officer, Meerut and U.P Pollution
Control Board and directing the same to verify the factual position and

take appropriate prohibitive, preventive and remedial action and submit a
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report before learned Registrar General of this Tribunal who was given

liberty to place the matter before the Bench, if considered necessary.

4. In compliance thereof, report dated 21.10.2024 has been filed by

the Joint Committee.

5. Considering further orders to be necessary, the matter has been

listed before this Bench.

6. In view of the facts and circumstances of the considers, we
consider it necessary to seek response from (1) State of U.P through
District Magistrate, Meerut; (2) UPPCB through its Member Secretary; (3)
Divisional Forest Officer, Meerut and (4) Ashok Kumar Tyagi S/o
Kalicharan Tyagi, R/o Gali No. 01, H.No. 12, Phoolbagh Colony, Meerut

who are impleaded as Respondents No. 1 to 4.

7. The Registry is directed to prepare memo of parties and attach the
same with the M.A and issue notices to Respondents No. 1 to 4 requiring

them to file their reports within one month.

8. List on 21.07.2025 for further consideration.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
April 17, 2025
M.A in Disposed of Cases No. 46/2025
In Original Application No. 712/2024
AB

12



27 ANNEXURE R-2

gRIsE R, e

‘WEE 53582/ 35—3,INGT.M.A

¥
6/2025/0A/712/2024/DFO-MItT) Rl ¥Ro, gg O 2025
Fafery s

w0 R aframoy
{ 3 T M
rrADESN ¥ : Bﬁ:“ N WRTT U M.A4622025/0A/712/2024 VIPIN KUMAR VS STATE UTTAR
: m_nm“;;‘q“ﬁm‘“m““ meu Ya W af@T g gall T g sy QA wrEY/efy agary WA O
il QIR Tono TR 3| wika fivfa Ratw 05002024 @ w3t ddgw <a “mm

N g R . fa=Tiqe
NI /AT I AT 21.10.2024 TR T @ SR Mo GRa Afyawer e T 9

17.04.2025 B =R sy WRka
a ) g -
' “The applicant- Vipin Kumar ;TZ v .
registered as O.A No. 712/2024. 2. T1 vad sent letter petition dated 17.10.2023, which was treated and
Kumar Tyagi S/o Kalichara . 2. The applicant raised grievances about lllegal cutting of trees by Ashok
Tribumal disposed of the 3 I_n'a{,'i. R/o Gali No. 01, H.No. 12, Phoolbagh Colony, Meeri. 3. This
comprising District Magi application vide order dated 05.08.2024 by constituting a Joint Commiltee
Board and directine i1 ag:srrare-Me.::mr, Divisional Forest Officer, Meerut and U.P Pollution Control
remedtial aett ing the same to verify the factual position and take appropriate prohibitive, preventiveand
liberty to pl ion and submit a report before learned Registrar General of this Tribunal who was given
21.10.20 2{; ‘;Cc the matter before the Bench, if considered necessary. 4. In compliance thereof, report dated i
e b If was been filed by the Joint Committee. 5. Considering, further orders to be necessary, the matter
was been listed before this Bench. 6. In view of the facts and circumstances of the considers, we consider it
Necessarrie seck response from (1) State of U.P through District Magistrate, Meerul; (2) UPPCB through
i .M_ember Sccretary; (3) Divisional Forest Officer, Mecrut and (4) Ashok Kumar Tyagi S/o Kalicharan
Tyagi, R/o Gali No. 01, H.No. 12, Phoolbagh Colony, Meerut who are impleaded as Respondents No. 1 to
4. 7. The Registry is directed to preparec memo of parties and attach the same with the M.A and issue
notices to Respondents No. 1 to 4 requiring them to file their reports within one month. 8. List on

21.07.2025 for further consideration..” e .
mmEﬁamﬁmﬂﬁﬁ&hmaﬁwmwﬂuozaﬁmﬁmaﬁﬁrﬁm

PrrgaR e ST 8-

1. R P (Feree), FRo-Sread ]

2 uY i e, de-wed|

- mmmﬂ,uwﬁﬁw-ﬁ.mmmmml
aqﬁaacﬁﬂwﬁmwfaﬂahhmmw‘iamwﬁ?aqémﬁama%mﬁm

mmogﬁamw.aéﬁ&ﬂﬁwﬁiﬁ.mﬁwaaﬁmmm%mgﬁ|

(s10 Moo RiE)

Rirs|

e S, 353 GT.M.A.46fzozsf0m1moz4mFo-Mn ;
WWW.WﬁWWWW@%@W.

mﬁ:—mmmﬁ(w).%ﬁwwmwwm@mm| .

m«mﬁ,mwmﬂwqﬁmmmml

o Ay G RS P SIITAN GER T A




28 p a0, ANNEXURERS
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"1.The applicant- Vipin Kumar had sent letter petition dated 17. 10. 2023 which was treated

- and registered as O.A No. 712/2024. "
2. The applicant raised grievances about illegal cutting of trees by Ashok Kumar Tyagl Slo
Kalicharan Tyagi, R/o Gali No. 01, H.No. 12, Phoolbagh Colony, Meerut. ; "'1

- 3. This Tribunal disposed of the application vide order dated 05.08.2024 by constltutmg a

- Joint Committee comprising District Magistrate-Meerut, Divisional Forest Officer, Meerut
and U.P Pollution Control Board and directing the same to verify the factual position and 3
take appropriate prohibitive, preventive and remedial action and submit a report before
learned Registrar General of this Tribunal who was given liberty to place the matter before
the Bench, if considered necessary. "
4. In compliance thereof, report dated 21.10.2024 has been filed by the Joint Committee.
5. Considering further orders to be necessary, the matter has been listed before this Bench. .
6. In view of the facts and circumistances of the considers, we consider it necessary to seek
response from (1) State of U.P through District Magistrate, Meerut; (2) UPPCB through its
Member Secretary; (3) Divisional Forest Officer, Meerut and (4) Ashok Kumar Tyagi S/o
Kalicharan Tyagi, R/o Gali No. 01, H.No. 12, Phoolbagh Colony, Meerut who are
impleaded as Respondents No. |1 to 4. '
7. The Registry is directed to prepare memo of parties and attach the same with the M.A
and issue notices to Respondents No. 1 to 4 requiring them to file their reports within one

month.
8. List on 21.07.2025 for further consideration."
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